633 Arrest, Release etc. of VAISAKHA 9, 1890 (SAKA)

Members
) fadErd @ §%, q@ av ofaw
$9ET g TGN AWM | Y qfeww FHLT
) §eRe T WEd § T AR
d92 ¥ fad gu 19 &, W1 afew dwex
¥ ooy e &1 @A Wy &, o
ofeq® deeX M a@AR FT AR E,
IR AT AT @ qfedw dET W
avga Agf g gfradt aig a3 }
gfews d%eT F w19 39 ARl B XS S
ST ¥ gEETE § 6 ofes dT
¥ famare F1& €1 | O @19 Wq ofeww
dwR § wa vy q@ wHIQ S §
RN wg I A WM Ag AT W
T N frag g &1 &7 gOK
TAHT I7E WG AT WG | I H
Iq § mizfade a@ a@ad, o7 § &«
T gAATeRde SR qifefadE qar Ad
30, FAorde F gawr fgemr AdF @@,
a% aF gara ofeuw d9T uw wea
daex # forer 37 § Al w@ FFA
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ARREST, CONVICTION AND RELEASE
OF MEMBERS

MR. CHAIRMAN : I have to inform the
House that the Speaker has received two
identical communication; dated the 29th
April, 1968, from the Sub-divisional Magi-
strate, Parliament Street, New De!hi. which
read as follows :

“] have the honour to inform you
that I have found it my duty, in the
exercise of my powers under section 64
of the Code of Criminal Procedure, to
direct that Sarvashri Kedar Paswan and
Gunanand Thakur, Members. Lok
Sabha, be arrested under section 188,
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at 12.10 p. m. on this day the 29th
April, 1968, and are being produced
before the Judicial Magistrate at Parlia-
ment Street Court for trial today.”

I have also to inform the House that
the Speaker has received the following
communication, dated the 29th April, 1968,
from the Magistrate, Ist Class, New Delai,
which reads as follows :

“I have the homour to inform you
that Sarvashri Gunanand Thakur and
Kedar Paswan, Members of the Lok
Sabha were tried at the Parliament
Street Courts before me on a charge
U/s. 188 of the Indian Penal Code for
violation of the prohibitory orders Ujs
144 Cr. P. C. near Irwin Statue, New
Delhi.

On 29th April, 1968 after trial. |
found them guilty of an offence Uls.
188 of the Indian Penal Code and sent-
enced them to imprisonment till the
rising of the court. '

They were_convicted U/s 188 I. P. C.
and -were released after the rising
of the court today the 29th April 1968.

18.27 hrs.
FINANCE BILL, 1968 —contd

SHRI M. SUDARSANAM (Narasarao-
pet): The budget reflects a policy of reorien-
tation in the right direction and may consi-
derably improve the economic prospects
of this country. The welcome measures
include abolition of equity dividend tax,
reduction . of surtax, abolition of annuity
deposit, removal of differences between
earned and unearned incomes etc. Also,
the reduction in the bank rate from 6 per
cent to S percent should help the capital
structure. I am very sorry that not even a
single Member from the Opposition has
d these facts. )

Indian Penal Code, for defiance of the
grohibitory order under section 144,
Criminal procedure Code; in force, by
taking out a procession near Irwin
Statue, in the jurisdiction of police
Station, Parliament Street, New Delhi,
against Kutch Award. )
Sarvashri Kedar Paswan and Guna-
nand Thakur were accordingly arrested

There are, however, some proposals
which are likely to have an adverse effect.
For inst , there is ab of Telief in:
taxation. Such relisfs as have been given
are only marginal. Indeed, new and indirect
taxes have . been levied. The Central budget
together with the railway budget and the
proposed increase in the postal rates will




